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14.7.97 	 Heard Mr. 	C.Choudhury, 	learned 
counsel appearing on behalf of the 

I 	applicant. 

Mr. S.AJ.1, learned Sr. C.G.S.C. to 

receive instructions within 3 weeks. 

Menwhjle,' opeation of the order 

dated 14.5.97 issued by the Senior 

Accounts Officer transferring the 

I 	applicant from Santir Bazar to Dharmanagar 

shall remain suspended. 

List on 25.7.1997 for admission. 

Vice-Chairmen 
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1 25.7.97 The learned Central Governvient 

Standing Counsel prays for f'urther 

). two weeks time to receive instruction. 

Prayer allowed. 

List it on 8.8.97. 	The !nterim 

order shall continue. 
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The SrAc-c.untt(A&). 

0/0 the Acceunt ant General,Meghaiay, 

Nizeram & Munachal ftades,Shi11.ng vide 

Ids letter Ns.DA/Gell/C,urt (ase/PRD/l455-

dated 23.797 inf.rmed this registry that 

the .rdr dtd 4 .7.97passecj in 0.:A,144/97 

staying the .perati.n of Transfer order 

despatached by this registry on 87-97 

(M.nda*) is rechied by them only on 

i4.7.97:pPlicant.
In the meantime the substitute 

of the 	Sri P.R;Deb has joined 
on 44.97 and the apli - cant was also 
released subsequently:.since the 
Transfer erdér of their effice had 
already been carried out and reversing 
the same wi.1l create extreme c.mplicacy,. 
hence advice is sought for tn this 
regar 

Laid before the bench for kind 
perusal and necessary erders. 
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8.8.97 	 r C.Chcudhury,larned coun- 
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sél appearing on behalf of the appli-

cant submits that the applicant is 

no longer interested to proceed with 

the case • He wants to withdraw the 

case. Prayer for withdrawal is gran-

ted. Mr G.Sarma,learned Addl,C.G.5.0 

has no objection. 

Application is dismissed on 

wj thdrawa 1. 

Vice-Chairman S 
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